23  President’s Address

¥ WY Y faq GO qTAA AT ATEA
I aEeAE —

(1) v *Y s w1 faw

(2) w#d (swew) fa= o

(3) s frafe  fagmor
(wwnew) faer

(4) v 2w (swiew) fae

(5) wfew wifm gawxar @
fa=

(6) - T woz faw |

(7) =ma=-fearf 3o (fafaw)
e fae |

(8) ¥ faw

(9) wma-w (wwew) fa=r

33. 1965-66 & faeitg ad ¥
WIE R & W30 & g w7
T ST FTIRF qTHA TRAT AT |

34. HEY WAV, WG A
TF w7 e ww § W S O
T X WY T AW KT T |
% W guEErr e w1 faew
AR g & gak 3 & amg s W)
Tgaw &1 faware gardy Hify ® g
&\ T W FET AR § g /A /A
¢ AT gard wied avw gET A g
g a% T & fog T R Wk @
favare ¥ |79 A T FT TG-NLHT
FETL

12.18 hrs.
RE: ADJOURNMENT MOTIONS
(Procedure)

Shrimati Renu Chakravartty (Bar-
rackpore): May I now ask you what
is going to happen to the adjourn-
ment motion on the failure of the
Government regarding the language
question? You have sent a note say-
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ing that the matter is under the con-
sideration of the Speaker. I would
urge you to allow this adjournment
motion to be moved now.

Shri N. C. Chatterjee (Burdwan):
I shall join her in this, It is a very
vital matter. ‘The Prime Minister has
written to me that it could be debated
on the President’s Address, That will

not be proper. It should not be
diluted.
Mr. Speaker: The hon. Members

would kindly recall the decision that
this House had taken in 1962. We
had decideq that all notices received
on the day when the President’s Ad-
dress is delivered will be taken up on:
the next day; the condition regarding
urgency would be waived. They
would be considered on the next day
and not on the day when the Presi-
dent’s Address is delivered to Mem-
bers of both the Houses. The
House haq agreed to that procedure.
If we have to make a change in that,
that will be seen afterwards. The
adjournment motiong that have been
tabled and in respect of which noti-
ces had been given will be taken up
tomorrow.

Shri Hari Vishnu Kamath
(Hoshangabad): May 1 submit in all
humility one thing with due defe-
rence to the decision that was taken
by the House in 1962?

The rules of procedure which gov-
ern the conduct of business are
silent on the point. They refer to the
discussion on the President’s Address
and other cognate matters, but there
is no prohibition in any of the rules..

Mr, Speaker: I would submit to the
House that I have not relied upon
any particular rule. and Shri Kamath
also says that there is no prohibition.
I had agreed there, and, therefore,
last time I had said that we might
establish a convention, and the House
had agreed to it. Therefore, we have
established that convention, and I
think the House will now try to
observe that If we want to change
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Bills

it, that would be a different matter.
and that can be taken up afterwards.
But this time at least, we might go
on with the convention we are having.

Shri Hari Vishnu Kamath: May I
request again that i case a decision
has been taken once and for all in
1962 with regard to this particular
matter, the relevant rule might be
amended?

Mr. Speaker: We shall consider that
also.

Shri Hari Vishnu Kamath; Do I
take it as an assurance that the ad-
journment motions given notice of by
us for today on the tragic distur-
bances in Madras would be taken up
tomorrow?

Mr, Speaker: All notices that have
been given for today would be taken
up tomorrow.

Shri Hari Vishnu Kamath: But
then, there is another matter to
which I would like to refer, and I
hope you would permit me to raise it
after the Secretary has laid the Bills
on the Table of the House....

Mr. Speaker: He had wagreed (o

Shri Hari Vishnu Kamath: I am not
talking about this one, but there is
another matter......

Mr. Speaker: After this has been
completed, he can raise it.

12.21 hrs.

PRESIDENT’'S ASSENT TO BILLS

Secretary: Sir, 1 lay on the Table
the following four Bills passed by the
Houses of Parliament during the last
Session and assented to by the Presi-
dent since a report was last made to
the House on the 24th December,
1964: —

(1) The Official Trustecs (Amend-
ment) Bill, 1964.

(2) The Appropriation (Railways)
No. 3 Bill, 1964.

Table

(3) The Indian Tariff
ment) Bill, 1964.

(4) The Repealing and Amending
Bill, 1964.

1 also lay on the Table copies, duly
authenticated by the Secretary of
Rajya Sabha, of the following eleven
Bills passed by the Houses of Parlia-
ment during the last Session and as-
sented to by the President since o
report was last made to the House om
the 24th December. 1964: —

(Amend-

(1) The Industrial Disputes (Am-
cndment) Bill, 1964.

(2) The Food Coroprationg Bill,
1964.

(3) The Anti-Corruption
(Amendment) Bill, 1964.

(4) The Slum Areas (Improve-
ment and Clearance) Amend-
ment Bill, 1964.

(5) The Hindu Marriage (Amend-
ment) Bill, 1864.

(6) The Provisional Collection of
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Taxes (Amendment) Bill,
1964.
(7) The Essentia] Commodities

(Amendment) Bill, 1964.

(8) The Prevention of Food Adul-
teration (Amendment) Bill,
1964.

(9) The Payment of Wages (Am-
endment) Bill, 1864.

(10) The Standards of Weights and

Measures (Amendment) Bill,
1964.

(11) The Foreign Exchange Regu-
lation (Amendment)  Bill,
1964.

12.22 hrs.

PAPERS LAID ON THE TABLE

STATEMENT SHOWING POLITICAL COTRI-
BUTIONS MADE BY COMPANIES

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on th»
Table a statement showing political
contributions made by companies dur-
ing the period from middie of 1961 to



